
Misc (Bail) Case No.39 of 2021.

09.04.2021.

Learned Advocate representing accused/petitioner filed hazira.

Seen  Petition  No.412/21  filed  by  accused  /petitioner  Bhadreswar  Borah
alias Potow Borah u/s.438 Cr.P.C in connection with Gingia P.S. Case No.27/2021
u/s.379/307 IPC praying for releasing him on pre-arrest bail on the ground that
the  complainant  had  taken  an  amount  of  Rs.5,000/-  as  loan  from  the
accused/petitioner in the year 2019, before Lockdown and promised to return it
within very short period but after passing one year the complainant refused to
return it  and when the accused person starting demanding for his money the
complainant  threatened  the  accused/petitioner  by  saying  that  she  will  lodge
ejahar against him if the accused/petitioner demanded the money again.

Heard the learned counsel for both sides.

Learned counsel  representing the accused/petitioner  submitted that  the
contents of the ejehar reveals that on 16.02.2021 mobile of the informant has
been allegedly stolen by the accused/petitioner but she did not lodge any ejahar
about the said theft and was waiting till 24.02.2021, when the accused/petitioner
allegedly visited her house with petrol to kill her and thereafter caught hold the
accused/petitioner  and tied him up and thereafter  handed over  him to police
station but police did not arrest him, which shows non-finding any materials of
implication against the accused by police. On the contrary it is on record that
while the informant and his family members caught hold the accused/petitioner,
they have inflicted injury on the accused/petitioner on his person and as on today
nothing has been seized from the possession of the accused/petitioner. So, the
allegations made against the accused/petitioner is nothing but out and out a false
case. As such she has prayed for releasing the accused on pre-arrest bail.

On the counter learned Addl. P.P raised no objection towards the prayer of
pre-bail of accused persons.

Received the C.D and perused the same.

Upon perusal of the case diary it appears that there is no incriminating
materials against the accused/petitioner concerning the alleged offence.  

 Considering the above aspects of the matter, it appears that this a fit case
for  granting pre-arrest  bail.  Accordingly the prayer  of  pre-arrest  bail  of  above
named accused/petitioner is allowed. It is directed that on the event of the arrest
of accused/petitioner Bhadreswar Bora alias Putow, the arresting authority shall
release him on furnishing bail  bond of  Rs.10,000/-  with  a  local  surety  of  like
amount to the satisfaction of the arresting authority.

Accused/petitioner is directed to appear before the I/O within seven days
from today, else this order of bail shall stand automatically cancelled. 

     Return the C.D to the I/O.

     Inform I/O accordingly.

      With the above order this Misc (bail) case stands disposed of.


